{12 July, 2004] RAJYA SABHA

MOTION FOR ELECTION TO THE COURT OF THE UNIVERSITY
OF DELHI

THE MINISTER OF HUMAN RESQURCE DEVEL.OPMENT (SHRI
ARJUN SINGH): Sir, | move the following Motion:

"That in pursuance of item (xix) of clause (1) of Statute 2 of the
Statutes of the University of Delhi, read with section 43 of the
Delhi University Act, 1822 (No. 8 of 1922), this House do
proceed to elect, in such manner as the Chairman may direct,
one Member from among the Members of the House tobe a
Member of the Court of the University of Delhi in the vacancy
caused by the cessation of membership of Shri Arun Jaitely
on the Court."

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COURT OF THE ALIGARH
MUSLIM UNIVERSITY

THE MINISTER OF HUMAN RESORUCE DEVELOPMENT (SHRI
ARJUN SINGH): Sir, | move the following motion:

"that in pursuance of item (xxiv) of clause (1) read with caluse {2)
of Statue 14 of the Statues of the Aligarh Muslim University
made under the Aligarh Muslim University (Amendment) Act,
1981 this House do preoceed to elect, in such manner as the
Chairman may direct, three Members from among the
Members of the House to be the members of the Court of the
Aligarh Muslim University.:

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COUNGCIL OF THE INDIAN
INSTITUTE OF SCIENCE, BANGALORE

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): Sir, | move the following Motion:

"That in pursuance of the provisions contained in sub-clause (e)
of clause 9.1 of the Scheme for the Administration and
Management of the Properties and Funds of the' Indian
Institute of Science, Bangalore, read with Regulation 3.1 and
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3.1.1 of the Regulations of the Institute, this House do proceed
to elect, in such manner as the Chairman may direct, one
mamber from among the members of the House, to be a
member of the Council of the Indian Institute of Science, -
Bangalore for the remaining period of the quadrennium 2002—
2005 to fill up the vacancy caused due to the refirement of Shri
Oscar Fermnandes from the membership of Rajya £abha on
April 2, 2004.

The Question was put and the motionl was adopted.

MATTER RAISED WITH PERMISSION
Re: Flood situation in Bihar
o TR 2 vz (faer): awvfa oy, R fafm i = 9
‘g i ww wE el b L. (sEaE)

sh gvirafy: dfag M o P wa R frgwa i &
fafreex %Y g, itz 99 fewd ... (syaem)

W 09 2y verd: wf aeeg, 99 A e e e & R e ... (Sram)

sit wvwafa; =, 76, 9% wa $fw .. (sgaum) ¥ wors T wEw .,
(SqHY[)

Tle U9 29 YEri): 8 @R o4t ¢ fis I 31 S92 saRE T aann o T
t ... (oHauA) 9% ward Aisl w1l §, 9% vare 9 wna & fend fatret =
% ... (=AuF)

ot wvfa: g% fawen & 9o T $m & o o9 7l @2 8 ond o st
g, g e € ) ¥ o fire ot 1 L. (CemmnT)

W I 39 Werkt: g8 ¥ iR Wi g .. (sEae)
ot wyafa; & vons 7 +€m ... (5=|uae)
e a3 v TERE, 9T tw @ e ol afmar wrwae kL (sEye)

it wvafty: ¥ gena Tt % @1 § 1 Nothing will go on record. We will
now take up Special Mentions. (Interruptions) 3Ta R Wfaee & o e @
t, 7x & wors W wF . (Saem)
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